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J 	Of_
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Jr 0J. fr' OYT 	
Respndent(s) 

_'3Y'±' _S..C#tidv.cate for the applicrit(s) 

' 	P A.,  
Advacate for the Respsndnts 

• 	OFFICE NOTE 	 DATE. 	 Ceurts 3rdors 

.• 	 31.10-96.. 	Learned counsel Mr..K. 

harma for the applicants. 
. 	 , Learned br.C.G.S.C. Mr.S.A1i 

for the respondents4 

Heard Mr..K.3harma for • This appi:o 	 Admission. 
form and WItiA tiznà 
C. F. of Rs. 501- 	 The applicants are all Se 

deposiie.i vjde 	 sonal Khalasi in the Centra- 

N ogjj, SY.'fr  6' 	 water Cornjj  ssion, Meghna 
sated   

- 	 -. 	 sion. They have prayed for per- 

- 	 t , 	 mission to join gotether in thi 
• 	 7. AtqLurar. 	f tf 2 b' 

- 	 1 single application. Permission 

1 under Rule 4(5) (a) of the 

Central Administrative Tribunal 

• 96 	 (Procedure) Rules 1987 to join. 

• 	 in this application is granted 
to the applicants as the condi-

tions mentioned therein are 

1 ful fill ed. 
j 	 • 	

. 	 Perused the contents of 

the application and the reliefs 

sought. Application id admitted 

Issue notice on the responderts 

. 	 by registered post. Written 

statement within 6 weeks. List 

for cqritten statement ind fr- 

• 	 Or 	ther order on 16-12-96 • 

• 	 cY 	 MSha  rma submits for a n 

' •' 	 interirc4order. Mr.'Ali opposes 

grant of interim relief to the 

applicants. Heard counsel of 

both sides. The applicants in 

•je, 	. 	 COIl 

- 	••••. 	 • 
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0.A.252/96 

31-1096 this application are similarly ,.t%a! 
ted as thosein C.A. No.224 of 1996.. 
In M.P.No.157/96 (in O.A. 214/95) 

vide order dated 15-40-96 the respon-
dents were directed to finalise the 
scheme mentioned therein within 3 

months from 15-10-96 and, pending 

finalisation of such sch'ne, they 
were further directed not to terminat 1  
the services of the applicants withou 
leave of this Tribunil but to take a 

) 	
P 	

sympathetic view and make genuine 
-efforts to provide work to the app1i 

j, 	
rcaflts . The appUcans in that M.P. 
are Seasoñl Khalasis under the 
Central Water Commission. There, 
in the present application also te 
responents are directed not to ter-
minate the services of the appli.cnt, 
wIthout leave of this Tribunal. 

"' /1 im 

2) 	 $4-' 	vUt 1142.96 

S 

Member 

Vide order today in M.P.210/96 

the interim order dated 31.10.96 

has been modified • 

18.12.96 	None for the applicant. Mr S.Ali, 1 
• 

	

	 .C.G.S.0 for the. respondents seeks 

time upto13.1.97., for submission of 

• 	written statement. 

List for written statement and 

• 	 further orders on 13.1.97.• 

S 

Me? 

S 
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Learned counsel Mr S. Sarma for the 

applicant. Learned Sr. C.G.S.C. Mr S. Ali for the 

respondents. Written statement has been submitted. 

Copy of the same be served on the opposite party. 

The case s ready for hearing. 

List for hearing on 17.2.97. Rejoinder, if 

any, may be submitted before the date of hearing 

with copy to the counsel for the respondents. 

Metnber 

Let this case be listed for hearing on 

10.3.97 alongwith other similar matters. 

Member 	 Vice-Chairman 

Let the case be listed on 21.4.1997 for 

Vice-Chajrmn 

nkm 

r, 

17.2.97 
' S 

f- 	nkm 
: 

10.3.97 

trd 

- 
a' 

I) 
21 .4 .97 
	

Let the case be listed for hearing 
on 2.6.97. 

)frL2'V"- 	scZ 

/ nOJ 	5-2d7 

N 	r 	 Vice—Chairman 
I 
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* 	
2.6.97 	 The respondents havd filed an 

•' 	J 	" affidavit in Misc. Petition No4-4Jstng 

inter alia that the scheme has since been 

	

V. 	

. 	 approved and it is likely to be notified. In 

	

• . 	 . 	view of'the above Mr. B.K.Sharma, learned 

V 
• counsel appearing on behalf of the applicaflt 

• 	 a 	
submits unless the schemë is notified and 

comto know about the scheme it will be 
V 

	

	 difficult forand for that purpose Mr. 

Sharma prays for time till the scheme is 
V 	

V 	 notified. Mr. M.K.Gupta, learned Addl. 

: 	

V 

 C.G.S.C. submits that the scheme will be . 	

• V V 	
notified very soon, may be within three weeks. 

Mr. S.Ali, learnedSr. C.G.S.C. and Mr. 
V 

	

	
M.K.Gupta, lrned Addl-. C.G.S.C. also agreed 

that the matter should be heard after the 
V 

J t 	 V 	publication of the scheme. 

V4
/ 

	

	
V 	 . 	Considering the submissions of the 

learned counsel for the parties,we adjourn the 	
V 

V 	case till 7.7.1997. 
V  4 

Member 	 Vice-Chairman 

pg 

7.7.97 

S 

Hrd both counsel of the parties. 

ing concluded. The application is disposed 

on withdrawal with liberty to file fresh 

ication if so advised. No order as to costs. 

ris kept in separate sheets. 

er 	- 	 Vice-Chairman 

trd 
0 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL : (3tJWAHATI BENCH. 

1 4  

O.A.No. 

BEIWEEN. 	- 

Dipak Dey 

Ajay Kr. Das 

3 •  Zia Uddin Mazumdar 

Bizoy Kr. Singh 

NIkhil Ch Roy 

Deba Chandra Sthgh 

Msntu Kr, Bas 

Sureb1eHque Choudhury 

9, Mehboob Alam Bar1aska. 

10.Shambhu Roy 

11,Palak Roy 

12,Berendra Kr, Sthha 

13.Nurul Amin Barbhuyan 

Sudip Chakraborty 

Sudhir Ch. Das. 

All the applicants are working under Central Water 

Corrniissioti and their respective places of posting are re-

flcted in Annexure-A to the OA. 

... e .... APPLICANTS. 

ANP. 

1 6 	Union of India, represented by the Secretary to the 

Govt. of India, Ministry of Water Resources, Shram Shakti 

Bhawan, New Delhi, 

2. 	The Chairman, Central Water Commission, 
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Seva Bhawan, R.K. Puram, New Delhi. 

dw 

3, The Executive Engineer, Meghria Division, CWC Slichar, 

Link Road; Silchar-6. 

4. The Executive Engineer, Meghna Investigation Divn. 

Shillong, C,W.C, Youngei' Villa Motinagar, Shillong-14 

5, The Asstt, Engineer, Meghna Sub-Division-Ill. 

C,W.C., 145 Panchyat Road, Silchar-4. 

6. (A) The Asstt, Engineer Meghna Investigation 

SubDivision-II, C.W.C. 145, Panchyat Road, 

Silchar-4, 

(13) The Asstt. Engineer Meghna Investigation 

Sub-Division-Ill. C.W.C. 145, Panchyat Road, 

Silchar-4. 

DETAILS OF THE APPLICATION. 

1. PARTICULARS OF THE ORDERS AGAINST WHICH THE 

APPLICATION HAS BEEN MADE :- 
S 

The instant application is not made against any 

particular order, but has been made seeking a relief towards 

regularisation of their services. Presently they are under 

casual employment under the respondentd and as per the scheme 

prelant, they are entitled to be granted with temporary 

status with further regularisation of their services, along 

wjthseniority etc. 

• 2. JURISDICTION 1PJ4 

That the applicants declare that the subject matter 

of the application for which they want redressal is well 



0 
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within the jurisdiction of this Hon'ble Tribunal. 

3. LIMITATION:- 

Applicants further declare that the application is 

within the limitation period prescribed under section 21 of 

the Administrative Tribunal Act, 1985. 

4, FACTS OF THE CASE:- 

4.1. That the applicants are all citizen of India 

and as such they.are entitled to all the rights and privi-

leges guaranteed by the Constitution of India and the laws 
S 

framed thereunder. 

	

4.2. 	That the applicants have filed the instant 

	

application for redressal of their grievances towards non- 	7 

regularisation of their services asGr. 'D' employees. The 

grievances of the applicants and the cause of action for 

• which the applicants have come before this Hon'ble Tribunal 

for redressal of the same are similar. They belong to lower 

stratum of the society and they are holders, of Gr. 'D' posts 

on casual basis and accordingly Crave Leave of this Hon'ble 

Tribunal to allow them to join together in a Single applica-

tion invoking the power under Rule 4 (5) (a) of the Central 

Administrative Tribunal (Procedure) Rules, 1987, 

• 	 4.3. 	That the applicants are all similarly 

situated, their grievances are regarding to regularisaion 
S 

of their services under the respondents. All the applicants 

3 

/1 
0 	

J1 
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have been working under the respondents on casual basis fcr 

the last several years without any hope of regularisation of 

their services, they have not been granted temporary status 

under the Scheme formulated by the Govt. of India. The 

service particulars of the applicants are reflected in 

NNEXURE-i to the instant 0,A. In the said Annexure, the 

applicants have given .their services particulars in details 

and' crave leave of the Hon'ble Tribunal to refer to the same 

in support of their contention made in this application 

instead of repeating the said contention.. 

4.4. 	That, the applicants state that, as is 

reflected in Annexure '' Statement annexed in this. O.A, 

they have been working under the respondents since 1988, 

1988, 1988 1  '1989, 1989, 1988, 1988,1988,1990, 1989, 1988,. 

1988, 1987 and 1986A  respectively., they were so appointed in 

Gr.-D employment on casual basis after their names were 
S 

'I 	 sponsored through Employment Exchange and they were selected 

for the post of work-chargedcasual Khalasi. Their appoint-

ments are continuing from year to hear and each year they 

are 'issued with appointment letters under which they are to 

work in Gr.'D' Posts as work charged seasonal.khalasi in th'e. 

• 

	

	 definite scale of pay. Personalty, they are given pay scale 

of Rs. 750/- to 940/- which is the prescribed pay scale -of 

• 

	

	 Gr, '0' employees Howev&r, their services are terminated 

and/or they are kept in employment for a definite period and 
S 

therefore, they are no longer engaged for the rest of the 

. 4 	. 	 '• 	... -; 

-5 - 
S 
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period in the year. Again, in the next year, they appoiQtOd 

for a further period. Thus, this process is going on since 

the time of their appointments and in spite of the fact that 

the Govt. of India has formulated a policy decision for 

grant of temporary status to the casual employees 'which\ the 

- 

	

	 applicants are still deprived of the same benefit. their 

services are rather being terminated from time to time. 

	

4.5. 	That the applicants state that every year 

they are issuJ with the same kind of appointment letters 

and sometimes they are also required to work beyond the pro-

scribed period In the appointment letter on casual basis. 

Their such appointments are not in dispute and thus 

instead of annexing all the appointments letters pertaining 

to their services, the applicants beg to annexed one such of 

their appointments letters and the same are annexed as 

Annexure -. 

4 

The applicants crave Leave of the Hon'ble Tribunal 

to produce all the. appointment letters pertaining to their 

employments in Gr. 'D' posts as Casual Basis right from the 

respective da1.e of their appointment at the time of hearing 

of the instant application. it is the bona fide belief of 

the applicants that their such employments will not be 

disputed by the respondehts. 

S 

	

4.6. 	That the applicants state that oven after 

F;Pljl 

	 5 

• 	 . 
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rendering years of sen/ice as Gr. 'D' casual employees, 

their servicehaIe not been regularised and their services 

are being taken by the respondents in exploitative terms. As 

pointed out above, their services are utilised for a partic-

ular period in a year and after that their services are 

terminated and again in the next year they are appointed for 

another period, this process has bee,n going on since the 

days of their respective employments. Further, sometime 

during the intervening period they are also given casual 

employment like that of any other Gr, '0' Casual employee. 

Thus, the. case of the applicants stand thai all of .them are 

duly sponsored by the Employment Exchange and selected by 

the respondents for being appointed as casual and selected 

by the respondents for being appointed as Casual Gr. 'D' 

employees, their services are being utilised every year for 

a particular period as work charged season khalasi, till 

date their services are not regularised and. they hasio not 

been conferred with temporary status as is required to be 

conferred to under the relevant scheme formulated by the 

govt. of India. 

That the applicants Crave Leave of this Honble 

Tribunal to produce a copy of the relevant scheme at the 

time of hearing of this instant O . A. 

4.7 	That the applicants state that some of the 

Gr. '0' employees of the Central tJater Commission similarly 
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situated at with that of the applicants had approached the 

Principal Bench of this Hon'blo Tribunal, New Delhi by way 

of filing various 0...s wherein s4ne kind of grievances have 

been raised as in the instant case were raised, the Princi-

pal Bench of this Hon'ble by its common judgment dt. 
A 

10.2.94 in O.A. No, 273/92, 804/92, 1601792 and 2418/92 al- 

lowed the said 0..As. with the following directions (i) 

() The respondents shall produce a scheme for 

retention and regcilarjsationof the casual labour employed 

by them. This scheme should take into a(:,-count the regular 

post, that can be created taking into account of the" fact 

that even if a particular scheme is completed, new scheme 

are launched every year and assessment of regular post that 

can be created on the basis should be made for regularisa-

tion all those who have completed 240 days service in two 

'consecutive years, should be given priority in accordance 

with their length of their services. 

4 

Those who have completed 120 days of services 

should be given temporary status in accordance with the 

'instructions issued by the department'of Personnel, from time 

to time, after completion of required period of service, 

they should be considered for regularisation. 

Adhoc/temporary employees should not be re-

placed by other adhoc/temp&r-ary employees and should 	e 

retain inreference to their juniors and outsiders. 

U 	

7 

0 



iv) Such a scheme shall be submitted by respondents 

for scrutiny of this Hon'ble Tribunal within a period of 3 

months from the dateof communication of this order by the 

petitioner to thorn. 

"There shall be no order as to costs' 1  

A copy of the said judgment is annexed herewith and 

marked as Annexure-. 

S 

	

4.8. 	that the applicants state that the said 

judgment was carried on review by the respondents therein 

but the same was dismissed by the Hon'ble Tribunal by its 

order and judgment dated 9.5.94. 

A copy of the same judgment dated 9,5.94 is annexed 

herewith and marked as Annexure-. 

	

4.9. 	That porsuant to the said judgments the 

applicants therein have been granted temporary status and to 

the knowledge of the applicants, all the applicants therein 

have been continuing in their service without any interrup-

tion and break and t-hey are enjoying the consequence of 

granting the temporary status. One of the applicant trans-

ferred to Shillong and he has been continuing as 'Gr. '0' 

employees on conferment of temporary status with all conse-

quential benefits. After the aforesaid judgment, their has 

been no occasion to terminate the services of the applicants 

. 

. S 

/ 	
8 
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therein and they are enjoying the benefit of temporry 

status as per the scheme holding the field. The Central 

L4ater Commission has formulated and adopted the scheme as 

wasformulated by the govt. of India, Ministry of Personnel 

& Public Grievances with a slight modification here and 

there, more particularly as regard to the number of working 

- days. the respondents may directed to produce a copy of the 

same formulated by thein under which the applicants are 

entitled to be conferred with temporary status with all 

consequential banefits. 

	

4.10. 	That the applicants state that the re- 

spondents instead of being a model employer has envisages 

under the Constitution of India and laws framed thereunder 

have been utilising the services of the applicants for the 

last several years in exploitative terms without giving them 

any ray of hope of future prospectus, thus the applicants 

have attained a stage under which they can neither go for 

other employment nor they can abandon their present employ-

ment, the applicants have already become over aged for any 

other government job. Thus with the meagre income they earn 

their livelihood from their casual employment, they along-

with their families are in precarious predicament. 

	

4,11. 	That the applicants state that 1.in view 

of the aforesaid judgment of the Principal Bench, pertaining 

to the said Department and same subject matter of emploment 

9 	
; 

- 10 - 

0 
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fOr Gr'D' employees there is no earthly reason as to 4y 

the benefit of the said judgment should not extended to the 

present applicants The respondents of their own ought to 

have extended the benefit of the said judgment to the appli-

cants instead of making them to come under the protective 

hands of thej y TribunaL 

S 

	

4.12. 	That the applicants state that in view of 

the facts and circumstances stated above they are compelled 

to come under thee protective hands of this Hon'ble Tribunal 

again. Further it is stated that by the petitioners that the 

respondents have acted illegally and have acted in direct 

'confrontation with the Hon'ble Tribunals order.  

	

4.16. 	That the applicants state that some of 

the similarly situated persons belongto Middle .Brahmaputra 

Division and o,her divisions has already approached this 

Hon'ble Tribunal and this Hon'ble Tribunal by its various 

orders has protected their servico. 

S 

One of such copy of order dtd. 15.10.96 is annexed 

herewith and marked asnnexure-E. 

	

4.17. 	That the applicants state that it is 

their reasonable apprehension that since they have come 

under the protective hands of this Honble Tribunal their 

service may not be continued and thus it is fit case for, an 

interim order directing'the respondents not to terminate the 

10 

0 



services of the applicants till disposal of this instant 

O.A. It is further stated that by the applicants that the 
• 

respondents have under taken several other project works 

and there are post still, lying vacant in the Department 

and hence therein no earthly reason as to why the services 

of the applicant should not be continued. Again on the 

other hand the respOndents have undertaken to prepare scheme 

to absorb the casual labour like that of the applicants, the 

applicants pray before this Hon'ble Tribunal further to pass 

appropriate interim order directing the respondents to allow 

the applicants in any Gr. 'D' pO3ts. 
S 

5.1 For that prima fade the action/inaction on 

the part of the respondents are illegal and arbitrary. 

5,2 For, that the appl.cants have been continued 

in the employment under the respondents for the last several 

• years, their servicesare required to be regularised with all 

consequential benefits. 

• 	 5,3 For that there being a judgement lolding the 

filed pertaining to the same department and the same subject 

matter, the Departments and the respondents are duty bound 

to apply the principles laid down therein case of applicants 

also without requiring them to approach the Hon'ble Tribunal 

again and again'. 

5,4 For that the constitutional mandate demands 

that the services of the applicants be regularised and their 

services could not be utilised in exploitetive terms as has 

been done by the respondents in the instant case. 

I 

:1. 
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5,5 For that the benefit of the scheme of regularis-

ation and conferment of temporary status have not been extended 

to the other similarly situated employees. There is no earthly. . 0 

reasons as to why the same treatment should not be meted out 

to the applicants. 

5.6 For that the applicants have been created diffe-

rently and thus is violatioa of article 14 and 16 of the constitu-

tion of India, 

5.7 For that the applicants have been manstit continu 

under the respondents for the last several years and in the process 

they have lost their chances of employment elsewhere ikas they being 

I 

	 over aged to be absored alsewhere. 

4 

- 5.8 For that the respondents are duty bound to give 

weightage to the services rendered by the applicants towards regu-

larisation of the appli'cants services and they cannot be utilised 

the same in exploitative terms in violation of provision mandate 

and and the laws framed thereunder. 

6. DETAILS OF REMEDIES EXHAUSTED 

That the applicants state that they have no other alter-

0 	 native and a efficacious remedies except by way of approaching this 

Hon'ble Tribunal. 

7, MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY 

OTHER COURT. 

That the applicants furt1r declare that they have not 

previously filed any application, writ petition or suits regarding t 

the subject matter inrespect of which the application has been made 

before any court of aw, or any other authority and/or other Benches 

of this Hon'ble Tribunal and/or any such application, writ petition 

or suit is pending before any of them. 
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8-. RELIEF SOUGHT FOR : 

In view of the facts and circumstances stated above, 

it is most respectfully pfayed that the instant application be 

admitted records be called for and on perusal of the came and 

upon hearing the parties on the cause or causes that may be 

shown be pleased to grant the following re- 

8.1 To direct the respondents to regularise the 

aki services of the applicants with retrospective effect i.e, 

the respective dates of their appointmts tith all consequential 

benefits including arrear salary and seniority. 

8.2 To direct the respondents to extend the benefits 

of' Anneure-3 judgement and order of the Principal Bench of 

the Hon'ble C.A.T. New Delhi-. 

8.3 To direct the respondents not to terminate-the 

service of the applicants and to allow them to continue in their 

services t through out the year till such time their services - 

are regularised. 

8.4 	The cost of the application. 

Any other relief or reliefs to which the 

Hon'ble Tribunal deem £ it and proper. 

9. INTERIMQP!R PRAYED FOR  

Under the facts and circumstances stated above the 

applicants prayed for an interm order directing the resonde-

i-its not to terminate the services of. the applicants with furth- 

er direction to allow them to continue in their services with-

out any interruption. 

. 

0 
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VERIFICATION. 

I, Shri Dipak Kr. Dey, son of D.K. Dey, aged about 

32 years, at present working as Personal khalasj C..W.C.., 

Division-Ill Meghna Sub-Division, do hereby solemnly affirm 

and verify that the statements made in paragraphs ,1 to 4 and 

6 to 12 of the accompanying application are true to my 

knowledge and those made in paragraphs 5 are true to my 

legal advice and have not suppressed any material facts. 

And I am theapplicant No. 1 of the instant O.A. 

and as such I am competent to swear this Verification which 

I signed on this the o(1  day of O.4 , 1996. 

Signature of the applicant. 

. 

S 

S 

0 



ANNEXURE..A 
• 	 rtiàars of the ADDlicaj:- 

S NAM AGE 	PLACE OF 	WOKING NOS2 OF 
NO - 	 WORK 	SINCE DAYS WORI. 

t..Dipa]c Dey 32 yrs 	0/0 E.E 	12-7..88 88 1 -.96 days 
• Meghna Divn. 89 1 ..154 do 	- 

CWC 90 1-217 do' 
• Silchar Divn. 91'-300 do 

- 	 under. 92'..209 do 
Asstt Engn. 93 1 .-357 do 
Meghna Sub 94 1 ..302 do 
Divn.III 95'..170 do 
Silchar-4. 961_153 till 

date 

2.Ajay Kr. Das. 27 yrs 	-do- 	11..7-88 88'-97 	days 
89 1 -'154 do 
90'-170 do 
91'..170 ci o 

• 92 0 -I69 ci o 
93'470 do 
94 1 ..170 do 

• 95 1-170 do 
96'-253. till 

date 
3.Zia-Uddin 28 yrs 	-do.. 	12.-7-88 88 1.426 days 

• 	 Mazuirdar. 89 1 -154 do 
90'-170 do 
91'-170 do 
92'-170 do 
93'-168 do 
94'-170 dO 
95-l7O do 
96 1 -153 till 

date 

4.Bijoy Kr. Sinbb 28 yrs' WAX 89'-170 days 
• 	 ' 0/0 Meghna 90 1 -170 do 

Investigation 91 1 -170 do 
Divn. 92 1 169 do 
Si1char.under 93 1 170 do 

• 

S 	 Asstt.Engin. 941..170 do 
• Meghna Investi.. 95 1 -170 do 

gation Sub-Divn.II 96 1 -153 &èll 
Silchar. date 

/ 

5,Nikhil Ch.Roy. 34 yrs 	-do.. 	15-5-89 89' to 95' 
(15th May to 
15th Oct.) 

96' z-2nd. JUN 
to till 
date. 

/1 0 	
Contd. 

. 
.p/2. 

• 	 I 	O' 
• - 



. 
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-2-. 

S.No 	NAME AGE PLACE OF WOKIbG - NOS. OF 
WRK SINCE )AYS WORKED - 

$. Debe Chandra 35 yrs -do- 13-6-88 88 1 440 days. 
Sinha. 89 1 -349 ido 

90'-169 do 
91'-169 do 
92'.469 do 
93'-169 do 

• 94 1 -169 do 
95'-169 do 

• 96 1 - 2nd Jun to 
till date. 

7. Màntu Kr. Das 29 yrS do.. 13-6-88 88'-226 days 
89 1 ..250 do 
9O'17fD do 
91'-170 do 
92'-170 do 
93'-170 do 
94'4O do 
95'-170 do 
96 1 -.149 till 31s' 

Oct96' 

S. Sureble Haque 38yrs -edo_ 28-5-88 88 1 -126 days 
Choudhury 89 1 447 do 

90',170 do 
• 91 1 -.170 do 

92'-170 do 
93'-leO do 
94 1 -170 do. 

- 95 1 -170 do 
96 1 -168 till 31s 

Oct, 96' 

9. Mehboob .Alam 27 yré -do- 10.-10-90 90 11 -21 days 
Barlaskar. 91 1 -169 do 

92 1 .,169 do 
93'-169 do 
94'-169 do 
95'-169 do 
96 1 153 days 

till 31 
st Oct. 
19960 

jO. Shambbu Roy 33 yrs mim 1-1-89 89 1 -150 days 
Under 90 1 -123 do 
Asstt.Engn. 91 6 -165 do 
Meghana Inves-. 92 1 -170 do 
tigatiom. Sub- 93 1 -170 do 

0 Djvn. III. 94 1 -170 do 
95'-.170 
96 1 -153 

do 
till 31 

1' stOct 
I 	0' 

o 1996. 

• contd..p/3. 

0 



'k .4... ANNEXURE-A oontd. 

S 	NAME 	 AGE 	PLAICE OF WORKING 	NOS OF DAYS 
NO. 	 WORK SINCE 	WORK). 

t2.Palak Roy. 	27 yrs. -do.. 13-6-88 	88 1 -141 days. 
89 1 -.219 	-do. 
90 11 -170 	-do. 
91 1-170 	.-do. 
92 1 -170 	-do. 
931-170 	-do. 
94 1-168 	..do. 
95 1 -170 	-do. 
96 1 -155 	-do. till 

date- 
gç- 

37 yrs. 	ido-. 15.5.88 88 1-184 days 
Sinha. 89 1-219 	-do. 

90 1-209 	-do. 
• 91 1 -209 	-do. 

92'-209 	-do. 
93 1 -209 	-do. 
90-.209 	-do. 
95 1 -209 	-do. 
196'-209 	-do* till 

date 

13.Nurul ?min Bar- 30 yrs. -do- 20.7.87 87' to 10 19' 
bbuyan. (15th May to 31 at 

Oct. each year.) 

14.SudipChakrObOrtY. .do- 25.6.86 86 6-103 	days 
31 yrs. 87 1 -197 	-do. 
- 88-230 	-do. 

89 6 -196 	-do. 

- 

908-170 	-do. 
91 1 -170 	-do. 
92'-170 	-do. 

• 93 1 ...170 	-do. 
941470 	-do. 

• 95 1 -170 	-do. 
• 968-153 	-do.till 

date. 
- 

15.Sudhir Ch. Das. 38 yrs. -do- 15.5.89 89 1 -.170 	days. 
90 1 -170 	-do. 

• 91 1 -170 	-do. 
92 1 -170 	-do. 
93 1 -170 	-do. 
94 1 -.170 	-do. 
95'-170 	-do 
96 1 -148 	-do, till 

date. 

\ 

5  

• 	

:'' 	 9 
.• 	 / . 

• • 

11 



/ 
LOVERN1ET or ir  

r CN1 r' 	T1l(1 r: 	r 	' jr 
t1ES-iN( 	 ! 

LINK 1CiL) . fl) 

No. r is'Ls e aSona1 	ICmo SHi'/ ('?./ 	 1) 	i I char, t e O/T/6 
OFFut: 

	

• 	
I The 'fol loAJ1nc md ]vAdLLaIS are hrn.ehy upoiit'd on purely temporary... 

	

:basj.s as eaonai }Chal 	1.5 on a basic pv of F; 75'/- per .fuc1rlth plus -ather' 
al.loancé' as admissible wi 1 h effect from the Ort on of tL'e i r' actwl joinlnc 
at,the - sites mentioned against eac- h. 

	

.1 	 • 	

j 
fhe appo ntmnt w 11 terrnmnt e on G MU/96 AN.1 he iT 	ryices rnay 

be terjt-ited earlici' to 31110/96 alo 	ithrj; 
•(' 	 rnfrio'nv rs'on thc ~ raof 

This 'appo intnvni; will not c: ar'ry ny i i di 	 t; 	inp loymont 	In case 
h/h 4iNiillmn 	to acc 	4 hic 'rcIe h 1 	 n 	hi!ir 
iFir 	 fl'itvd nhays from the d a te of 	 i. orcir to the office of 

the .'UncieTsined 	They should repor't f or rIu+ , 	ied ial:iy wi thin 20 days. 
If, he/h fai. Is to jci n within f' i ' d ucn'i.oci the C)ff1' of 
appointment will be atomatica1 ly tra; -U .-' -: nce Ii cd without further 
intint1n' and, his/hap ramd will be a 1;r'rr : r'o the exis inq and future 
sniorit- y,l iSt7. of Seasonal Khalasis. No CO PPe qpondunan will be ente rtirked 

Other terms and conditions of servi:e t'.;iil be q t:,vrried by relevant 
ru1es/ord'rs enforced from t- ime 1 to time. 

l-law1 far 3 0 3-ning thn P I ave of 

The 	appointee should bafore 	joiri,nu 	thp post i:ruduce 	a Cer'ti1icate 
• 'Medical Fitness 	from 	the 	conicrncci C.vi) 	r. 1n/U. Lric:t 	Medical 

ealth Officer. - 

31 No. 	' 	 Name 	of 	Seasonal 	I(hl :1.5 i 	Fl 	" 	 t'ci 	": i no khtdo r 	which - 	• 

- 	LtI:)-DiYisiOrj - 	- 

E$ri 	P 	it 	E3arkaj' Hacr 	si 	e Mechna Sub-Division 
No.1, 	CWC, 	Aatala 

t 	Sr i 	Debam'-j 	Shattachar ie -d 	- -do-- 
•s'' 	? 	 : 

03 

'1 	

Sr j 	Bank ar Dhar GaWK  W& rIo- 

(:34' " 	 ' 	Srj Man tosh DebNath --do-- -do- 
- 	.•t • • 	 . 

. 	 V 

05 . 	Sr -i 	Mr U:: 	Karmakr Scnzyiiort 	i te --do- 

• 	

* Sri 	Bhohctash Maumndir --'io--- 

07 '• 	 sii 	Prdip 	Roy Beinni t A W -do- 
 

Os Sri Maran Ka r -do-- -do--' 

09 Sri ,SLtni 1 	Chandra D3s Khowsi 	qite -do- 

10 Sri 	BabL'.l 	Sen 	.L' 	.- 

- 	 --do -  ,•: 

contd. . .2/ 

e  

Ago 
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11: 	 Sri 	Sumant 	?.hatt ah arj NLY anht:ar 	i. t inhni 	Sub-1)1 vii  
Dharmt.  

• 	 . riaar 

12 	 Sri 	Pc:hujui; 	B&tchir -do -- 

13 	 Sri 	Ni::hi 1 	Bidva 
, 	 '._' 

:i 1 acihahar 	site . do. 	•, __'! 	• ti 

P 

14 	 Sri 	Jdish Nalal 	r - -jo- -do- 

Sri 	Pradip Nath 	. . Ki1rur 	site -do- • • 	.. 

• 	 . 	r:-':Ly'. 	-: 	- 

	

Sr,i 	Subah Dutt • 
. 

-Jo- 
. 	. 	•. 

"-dcH 
'Il 	)r 	.1 	3.1. 	•% 	 • • iI:)() • i 	.J 

cIPt! 	4 z 
17;.. 	 Si-i 	Dilip 	Das I:taht 	site -do-- 

" 	 •• 	. 
•1. . 	 r' 	; 

#: .I? . r 	 •, . . 	.•, 	, 
3r 	yoy 	i; urn2r Das Tul a rrms i to Iieohna 	Sub-I)iViij,- h 

o 	IlL ,CWC 
• 	:'• 	• 	 • 	- . . ........ 	• 	.1 	• 

20 	 Sr l Dip U 	Dev -dn- • -do7 

2 •- 	.- 	. • 
- 	. 21 P. 	 Sri ; Rarnend pa Kumar, Nath • 	P.. 	I . 	. 	 • 	. 	.: 	- (n iur 	i 	e -do- I 	• . 	j 	p 

-. 
5.c. 	,,l 	.ru. - :. 	. 

22 	. 	Sri. 	LJt;aii 	DebNath do- 
rvl 

-do- 

-:., - 	b 	•. r 	I 	,-•. 
Sri 	Lo nth Sen 

- 
i1 , 	it 	E' .i 1  -do- 

4  

- -24-,. •--'----'?-:• 	ri_ 	S 	y.rdra 	Ch 	D- • 	:]. 

:: •.- 	Sri 	Zi,auddiri 	Flazumdar 1uir'i1 	-ate 

• ._'I 	•- 	I.JI 	. 	 . . 	.....• 	I. 
Sri Sunil Sarkar -dn-- 

/ ri 	YLUIPLtCI 	E'eh - i i 	D:1 - -do- 

28 	 Si (run ji t Deb 1t•h 	i 4;e -do-- 

.. 	• 	•- 	. 	P• . 	 r 
Sri 29 	-, 	Ntai 	Chakribcirty -d:--- -do- 

----------------------------------------------------------- •.-•. -- --•-.-•---•---.---- ---------- 

.. • 	., ( F ' N 6 COT T 	) . 

Db EXECUTIVE ENGINEER, 

Copy 	 . 	 .. 	,.•• 	.. 	,. 

::- 

 . . 	 • 	, 

 The itarit 	Eninr, 	Mçhn - 	.Di.vii.on.. No. 	1/):I/, 
Cen;ra1 	 Cornrni-sion 	(qarta1a/Dhariui 	r•'S 	 for -Water .f- har iriformat ion 2 
rcsry 	dCLJr)n 	Th 	jonin 	rpoit 	o - 	iil 	I 	iii l3 	may he 	,ent 
this off ice 	in due courec 

2 	 The S i t e 	In-charye for informatirn iiid -  itction. 

- 	 . 	••$ 
The Accounts 	I3ranch , 	Iihnt Div 	-: 	cn 	1rpti-3 'Jn.ter 	Comrnis3i 

8i Ichar 	ior 	iriformat ion 	and necessary a;; 	on - 

• h.• 	• • 	Person concerned. 

P. N. SCO .... I 
c 1VE ENG INEE:Ft 

S 



) NuE 
PHONE NO. 226226 

GRAM : JORIC 
	 i-/o 

GOVERNMENT OF INDIA 
CENTRAL WATER COMMISSION 

MESHNA INVESTIt3A LION DIVISION 
1t YINGYAR VILL(-'i" LUMP YNGN3AD 

SHILLONG-  793014 

No. MID/W-17011/30/95/VQL_IX,96, 	.. 4,  7 Dated Shillonç1 the 

OFFICE ORDER 

The following individuals are hereby appointed on purely temporary 
basis as seasonal Ka1asis on a basic pay of Rs.70)- per month plus other 
allowances as admisjb1e with effect from the dates of their actual joining' 
at the sites mntloried against each. 

The appointment will terminate on 31/10/96 AN. Their servies may 
be terminated earlier to 31/10/96 also without assignin any"reason thereof. 
This appointment will not carry any right for permanent employment. In case 
he/she is willing to accept this arder,ha/she should sent his/her willingness 
within 15(fifteen)days from the date of issue of this order to the office of 
the undersigned. They should report for' duty immediately within 20 days. 
If he/she fails to join within the stipulated period, the after of 
appointment will b.e automatically treated as cancelled without further 
intimation and his/her name will be struck from the existing and future 
seniority lists of Seasonal Khalasis. No correspondence will be entertained. 

Other 	terms 	and conditions of service will 	be 

	

rules/orders enforced 	from time •to time. 
governed by relevant 

No TA/DA 	is allowed 	for 	joining the place of postings. 

The 
of 	Medical 

appointee should before 
Fitness from the 

ioining the past produce a Certificate 

Health officer, 
concerned Civil 	Surgeon/Dipj Medical 	and 

Si, 	No. 	Name of Seasonal Khalasi Place of posting Under which 

01 Sri 	D.C.Marak --- ------------- ------------ Sibbarisité. 	' Meghna Investigation 
: gub_DivisiQn_I, 

Shillong. 

02 Sri Sankar Sharma -do- 	' -do- 

03 Sri 	J'agdish Roy Dimapara site -do- 
04 Sri Bimal Roy Therriaghat site -do- 

05 	, Sri Sailindar Roy -do- -do- 
06 Sri 	Jaikushan Singh Kharkhana site -do- 

Sri S.H.Choudhury Badarpurghat site Meghna 	Investigation 
Sub-Div isbn-h 

Sri M.A.Barlaskar -do- 
Silchar 

-do-- 
09 Sri Sampa Rani Roy Fulerta]. 	site '  -do- 
10 Sri 	ikhil Chandra Roy -do- -do- 

contd,.2/ 



_,_ 

	

Jay kiini1r 	tIi 	ihnkt'ttit' fltl;ø 
Uub-- D iv is ion-Il 

Silchar 

Sri Deba Chandra Singha 	-do- 	 -do- 

13 . 	 Sri AJin Rongmai 	 Makru site 	 -do- 

Sri Mantu 	 Das 	 -do- 	 -do- 

15 	 Sri E'abul Singh Chetri 	A.P.Ghat site 	MeQhna Investigation 
Sub -Div is jon-lit 

Silchar 
16 	 Sri Sudip Chakraboçty 	 -do-- 	. 	-do- 

• 	Sri. Direndra I(umar Singha 	Dholai site 	 -do- 

lls 	 Sri Pr.ilak Roy 	 -do-- 	 -do-- 
19 	........Sri Sudhjr Chandrä Ds 	Matjjurj site . 	-do- 

Sri Sambhu Roy 	 -do-- 	 -do-- 

Sri Narul Amin Barbhuiya 	Fakira Ba:ar site 	-do- 

-c5c 
P.M.SCOTT.) ..... 

EXECUTIVE ENGINEER 
Copy to 

1. 	
The Assistant Engineer, Meghna investiation Sub-Division_i/ii,iii 

Central W a t e r Commission, Shi1lanq/5j1c for information and 
necessary action. The iolning report of the 

Seasonal Khalajs may he sent to this office in due course. 

2 	 The Site In -charge for information and necessary tction. 

The 	Accquflts 	ranc 	1ehn 	rfl 	flRfl 	P'l 	RflTP[9rJ 	1IIr 
r. 
hi 1itiy 	i :1l: 111I: 	Ri 	cRJ 

4. 	PQrsQn ccncernc1, 

4 	

. ( PJISCOTT 
EXECUTIVE ENGINEER 

S 
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UI;NtAL /LXA1i, Th RAIl VE in]. i3JUAL 

A 	 t1HC1 PAL Oc 	- 

DejhL • tl2f.s th2 	t 	dy of Febary, 1994. 

UcN OLE1,R J1JT10E SOKDHA1 ViCE C21AIPMA4 
OLE 	 Y4L, 1 A UM 13 0 1  A) 

IG Vnoi Kun€3r 
S/ 0 Shr I 	S iih 
R/0 F-23 1r3r)s J. Carrp, 
KhLchor Pr 

2 Ram 
S/C Shr.R at 

• 	RZ-L39 X 

	

• 	 Ne 	k x. - 

3 Ya.nh Vai Snc 
s/0 S,;::i L2-. 

	

• 	 I'Z-233 	V.L, & V- 
Ne 	-efliL 

4, Partiiod Funr 
ncb 

• 	 Nb0<caL, 
-!e'-' 0 

5 Nrr P 
0-50 	 5eor 7 
P5 	

AppUc .; 

( th oug I I SN 'dv Oc 1) 

1 	Se'ç 	a-n 
• 	 /0 Shr 

• 	/oc195. 	 1.O 

" 	• 	 2. &res h Ka 
s/C S•u:• 0t 

- 	17 	51 	 3q 	 Loa 

t4l  
) 

Nand Kunar • 	
S/U ir Vjsh. Ciand 

	

S 27/O 	 1wy Colony, 

	

• 	
ti DeIhL 

	Appli cants • 	 'Y 	
throuy S •Shk1a, kivocte). 

Ccntrai iaie (oDss ion, (,i t 	T 	
)( I 

i 	K-ramNew Lih, 

Cl 

• 	 ..- 	 ••• 	 .,• 	

•. 

• 	
• 	: 

0 



- 	2L- 
J 

tIli 	
,1 	 - 

i 	it 	Ilv 	Ii 	it 

o 
I 11111 	• 	I 	1)1 

III Owk 	ho. I, 	(11110) 	tl. 
'oo'l 	I 	00(0k 	It.h'. )I1 .rn , 	t)o'•, 	L)('IItI 

I) 	I! U. A!; . ) 

( 	t.hriqh hIr Jo.j Snqh , idvocic). 

10, j2Lpfl9j? 

Ri esh Knar Si ni 
;/o Shri Ve'r Sjin Saini 
')oLch.:or9 ed KhI1.1s 
urn1 er Executive En ineer 
Cen t.r al Star es Divisi on 
Ceritra 1 Water Co-nmiss Ion 
ti(!S t 13!. ock lb. 1, (1 ing No. 

'26d Floor,  

	

N cw L)elh. 	 . . 	. . 	AfltlI cant. 
tJlr UU11 U. .l..jinee, Ad1 VOC1 Ic). 

0..Ncj.7y._of 1992 
SIriJ75jEKr Ta thak 
3/0 9iri Kusheshn3r Jathak, 
Assistant Electrician, 
Central Stores L)ivn., CenLr3l 
a 3  ter Cornniis .oci , !ies t Block I, 
'111o: No. '1, 2r 	Floor, [UK. Purn 

	

New belh.. 	 . . 	. . 	N)pllcant. 
( ihrou.h B. S.Mainee; 	iv ocate). 

SItU \ 1) CtYi ?r S1 ,1rula 
5/0 s°r 
Crpct icr, Central Stores Dlvn. 
Centr.31 dater Ccrn -niss Ion, 
Ies I Block 110.1, .iing No. '1 

2nd Floor, ILK. J\Jrn 
N c" Delhi. 

2. Si ri Raju Khyap, S/O 
JIri Nikk 0  Ram; 

'S . . 

S 

3. 31ri Uaya flrn 3/0 Gana Iam. 
' 4. Sin i bali. Singh Sf0 Bhup Singh. 

Shri '.ini. Raj 5/01iSLshrl Si.nyh 
S 11,71 13ijer-Jra  S/GTotar Raui. 

Sin i ha -n Ktznar R31 S/0 Hard cv P.ai 
13. Sin i UJI1. Ku -nar S/0 Sh.Kurukul. 

Rpp1icans 2 toO workIng In Central Stores L)ivn., 
Central iatr CcXnITiISSISOn, R-K.Ikir am p  New DelhI. 

......................
ApPlicants.  

( thor oj:Io 	S.f ,'alnee, A'Jv oc te). 

S 

vs. 

Ihe Secretary, Ministry Of "ter Resources 
rn Shak Ii. Btia.an, Nei belhj 

T he Chjrm3n Central .laler Connisso Sr'a 	 $ fl.K. I"\Jrn 	N.-i DelhI. 

J. Ihoc Executive Et tnevr , Cent.r1 Stores D!.vn, , 
Coi tr a 1 e?a ter Con:n is si .)n, fl . K. ) \ar ,n , Neti L) elh I 

Itespondents  

all t1IVCC ibove O.A.s UOL (Juqil I.1L Jo 	1ioyn In .iijj 
Urouc. P.P.Khiuran in O.A.No.241c of 1992) 

J\ - •, 



• -•2 - 	 I 

• 

Th C 	a pplt. can Ls , 	 in 	all. 	tue 	a boy o—w ( ii t. 10ii cd 

0. A 	hay e 	b con work I ng 	3S 	Kha las Is , 	Cir pen teis , M I s tr 

,.';• .. 	'J) 	, 
otor Mechanl c~s , Drivers 	and 	E1ectrc1ans,uier 	the 

. 

,• 	, ExecutLve 	EnqLneer , 	Cent..al 	hater 	ConriisSOn 1 	fl...I'urm , 	H 

. 	 •. 	 . No" L)eiht. 	Qe of 	then • 	Shr L Jayant Kumar 	Pa 1hok, 

..fl• , 	\.. 	.. 
wa 	tjaei 	a3 	Csu.i 1 	L-bur er 	on 2.1. 1907 	but 	cia 1n5 

. 	

. 

. 	. 
to have 	been %orking 	agaInst the post 	of 	re9ular 

electr I can ei.e. 1.7. 12. 19137 	The date 	of 	enqoQt.nLn t 

• of 	the 'appli. can U 	ranges 	be te on 	1. 10. 1902 	to 5.9. 1900 

In case 	of 	O.A.No.223/92, 	between 	15. 1. 1906 	to 26.10.19.07 

.. In 	cSe 	of 	O.A. No.C13'/92 	beteen 	6. 1. 1907 	to 7.9.1990 	in 

. 	 Cos C 	of 	0. A.No.2410/92. 	Shri 	Hj esh Kutnor 	S in( applicant. 

In 	0. A.UO.1.O1/92) 	was 	enqaged 	on 	19.?. 19Ufl 	and 

SIn 	Jayant Kunar 	FJ tha( applicant. 	in 	0.A.N9.22'16/92) 

+ l5 	eI1gagedn 2.1.1937. 	In 3 cthe .bE the 0. A 	, 	 P1 ayer 

has 	been made 	for 	issuance 	of a direct.on 	to 	the 

re; pond ents 	to prepor e 	a 	schcn L,  on r a tional 	bjs IS 

for absorptIon of Casual Labourers and 	for not ..... 

d 1.s eny ag Lncj 	U e appli can Is 	Li .11 	such 	0 	Schn e 	Is 

prepared, 	in 	all 	the 	cases, 	interiin 	orders 	Were 

PaSS ed 	by 	this In 	buna 1, 	r es 	a in ng 	the r es poiyJ en ts 

from 	terminating -  the (  s ervices. 	of 	alLtlie 	applicants. 

They are COntInUIng 	tIll date. 

2. 	 in 	the counter 	filed 	by 	the respotents 

. 	aro 	thea e. 	ihie 	aI ) Oln 	nCrtS 	wo nri 	(.r j 	A.. • . 

- nade 	for 	specl.fic projects 	and 	In 	the 	appolnbnent 

orders ,.t was 	clearly rnenUonpd 	that 	tc. ar 	urely 

• 7j'on 	ad 	tIoc.s 	and 	.'i ii 	hot 	load 	to 	any 	clabn 	for 	any 

( 	per:\Ji ri e ri t. 	.1)loncn t. 	They 10v C 	.or k r.d 	in 	br 	en 

per13 	
arony of 

	thea have not cp1eted20  d a ys 

L /( 
' of S e ry iu 	In to cOnS ecu Live years. 	The rules 

	

____ 	____•.•..... 
• 	I, 	 • 	

••'• 	 . 	 •,, • 	

• 
• 	 . 	 • 	 . 	 • 	 • 	. 	- 	 • 	•. 	 . 	 -. 	 •-:-.---- 	 . 	.,.: . ...........I I 
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I 

(I 	- 

ü I or appoin Uneti t of Khalaslss by direct 

rui thien t Uough s election by a S election coni tt 

of which the Executive Engineer is the OaiTiii3n. 

The p05 ts of Casual Kha lasis etc. are prided ii 

the v(Orklnq estimates for a delini te pen 	ani the 

S cry I CeS of these workers are termi n ted a f ter that 

p'ti. 	in case of Jayant Funar Pa thak( 0. A.No.224G/92) 

It ha S be en s ta tei tha t the 	'p1 I cant aas apO nted 

as an aIioc H ork — chared Klialas I iron 3.. 1907 	rJ 

Ia Ler on he was of Icr ed a ppoirlbilent a s Ass I S L•Dfl L 

Electrician on ZrI hoc bJSis at minimum Ii xcd basic 

pay of r u/ 	}ioaver, US appoinbnent 
• 	

a S peci (Ic per içxJ 	though with breaks 	We 	i'fl  cant •. 

continued to .'ork against vacancies in different works. 

They have ho.cr, admi tted that dun nq the years 

1909 to 1991, he worked for more than 24.) dap in 

all the three years. 

3. 	 e have gone through the records of the case 

• 	 i•i 
oid hatd the learned counS ci for the par ties. 

tt' 	1 
B. 3.MaI. nec, lear ned GOODS el. for the a 'plI can t-s 

has dra?,n 	rattentjon to the folloving observations 

macic by the Hon'ble Suree Court in case- of 

• 	 t2f11aryana and others vs. 	raSinqhard others, 

2.9()2( 	V01.43 S.C.R.34: 

'The proper course would be tha t each Sta to 

pr .'par es a S chvu e , L I one is not. a It cad y In 

vogue, for regularisation of such 	ployees, 
consls tent with its reservation policy and if a 

Schene is a1reacy framed, the Same may be 

made, consistent with jr observations herein 

50 as to reduce avoidable Ii tigation in this 

bchiU. 11 and 4 11M such pers on s r ularLsed 
S 
	

he should  be placed Lmmedia tely beloa tho. 

las t regularly aIor.— 	' Z: . • 

cat.eory, class or service, as the case may be. 

So £ or a s the 	chary ed ciipl eye es 3 jyj 

casual labour are concer ned, the effort must 



l ' 	
• 

I 	! 

:., 

2.c 

• 	 * 

be to re-ju13r.se UILU as far a 5  possibLe 3flL\ 

aS clearly as possible subject to thor 

Lul £illSny the qu3 111 ca tlonS , If any, 

prescr.bed for the post ai subject also tn 

0v311abt1ty of work. if a casual labcjrcr 

is ccitnud for a fa.rly long spell - say 

tio or  three year.S - a pr esumpU on may 

rse that there is reular need for his 

S cf v ices. 1t/uch a s I LU .3  ton • 	t tc'n" 	'1a- 

a tory for the concei ncd an t.hnl tv in 	•ui iii'' 

Uic 	eas lb I ty of hl.s r' iu l. r I 	U tin. 

fih i. Ic U oiny so, the author i U eS 	i;h t to ad o t. 

a I)0'L ti.ve approach coupled ;11 t..h an c'nra thy 

for the person....." 

4. 	 A the appi icants have been ':ork in - or a 

long per.cxi , through lnLermi ttcnt.l y , their c35e5 have 

I 
	 to be Cons 	er ed in ii yh I of U e a b'v e ob; civ . U onS 0 

the Iton' ble' 3jrerne Court a 	alsn U ir vcti otis 

c. 

P1 

by 	the 	3crvetrtnent  I t 	h" 	nutet 
• 0 

that 	in 	accordance wIth 	these directIons, 	a spcci.al 

Scheme 	for 	regularsa tioq 	of 	the Cs'jal 	Labourers 	hay e 

been prepared 	by the flaLlnayS , 	Po; I and 	TeleraphS 

and 	other Ucrbnents. 	Ir/Ihe ccustanceS 	of 	this 	case, 

w 	dispose of 	these 	appllcaUon 	, 	..ii Ih 	the 

f011oinq dirocUons: 

(s i.) 	the respondents 	shall 	prepare 	a scheme 

-01 	
tetention ard 	regularisationof 	thp Casual 	

. 

• rers 	cmploycd 	by thcn. 	This 	scheme should 

tainto account 	the regular 	posts, 	that 

• 	 . 	 -' can j  e created, 	tak ing 	Into a ccount 	the 	fact 

- en 	if 	a 	particular 	scheme 	Is 	conpieted, 

(1CN 	i chc'ne'3 	at 	1aunc1i'i 	every 	yc..r. 	An . 3 ss e;smentt 

of 	Lhe 	rej'jl at 	pos Is 	that 	can 	be 	ci 	a ted 	on 

this 	basis 	shcujd 	be made. 	For 	re-jLarisation, 	I' 

all 	those. 	who 	haVC 	cinI i1ct't 	'I( 	dct 	 ' 	• 

lit 	t'') 	c"iisecutive 	ycars , 	should 	be 	given 	j1or.t' 
• 

In 	accordance wl th 	their 	len'th 	of 	service; 

* 	 . 	 ' 	* 	 . 	• 	 ** 	
' 



wu have uupIej 	120 da 	o 
• 	service should 	be yIVCn 	tflPoary S tat I IS I 

aeeuidance •Ii 	U 	is tucofl.; issuW by • 	
• 	 deparnent of 	1)rs)flQj 	fr 	 to 	tirn, 

Af tcr 	I i1 	of 	the 	z eqt)i1 'J peri oJ 	of 
S.ervLce, 	they 	Sho'jjd 	be 	COfl; frdrJ 	(or 
r egu laris a Li O 

• 	 (ii ')fihOc/tenporary 
CflJ)1 OQ 	ShOuld 	not 	b r epI 	cc'J 	by 	0th (r 	ad 	IIOc/ •, r y 	p1 oye 	s 

and Should e 	r etaj n 	in 	prefer 	ic 	to 	Ui 'i r junjo 	and 	O.JtSd er  

Iv )ch a 	SCh(IC 	 I 	1)' 	SUIJij LLJ 	by 	thr • 	 r5PO)jCfllS 	[or 	SCrut1r, 	01 	this 	11bunj 
V6 Ihi '' a 	J 	three 	oI, ths 	I rc 	u d . 	

c 	Li 	.' 	 i uri3 	b. 	t.h 
to 	Lhf. 

3. 	
There shjj be 	orJr as 	to 	cs Is 

( 	
) iYal

I  

( 	Uri) Mibe( A) 
Vi c 	°a ftnar) 

F • 	

. c:zIpj  
Ictj1; 	%.. 	

. 	(• 

- S161., ectlon oil.. 
• 	Rtr

• • 	 •I_• 

• ••; 

• 	..•• I 	 .• 	• 	 • '•••• • 

• • 
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H/( 	ifi JI 	: 	I IIRI I v 	IUU UNJ\L T PH 	N (I I'll L 	LJC N Ci 
NEw 0Lj, 

Farj(koL 
CopQrnjcj 	Marg, 

1 Ll
• 

• 

!r 
Li u, 	/ / , 

Lrdj 	
Live 	Tribunaj 

• 	ii 	• 

1. 
Sinyh .  

I 

cou,j 	for 	Lhj 	PPIiczint 	In R1 1103, 	PrkAk41th 	0p '7 Nz.j 	 ,°Q3to 	rg, Dej;- j 

h. 	 . 	Shurrn 	
Cutr1 o 	ov 1. 	Cone 

	

, 	r 	j 	or 	Cognn 	a Ion ULL 	U.Lor-k 	No 	1 , 	Litny 	NO 	2n ,' 1loor Ncju 	Doihi, 

• Jju 	
Ik 	Hum- 

t 	 uiqt 	/o 	i. 	[Jhu 	iwh 

h. 	uri 	Inyh h, 	cnr zS/ 	Sb, 	Tot 	R 
( 	 N0, 	2 	To 	6 	workino 	in 	Cntrj b tor 013  Dlvi. 	Cntrc1 	Uter C0rnj35j0fl 	R.K. 	Pur, ?4 	DE1h1,) 	am 

• 

cy, 	Mjnj, 	UujcJr 	R JOOUrCI3 
A Pp1 i cant 3 ItA 	1?2/y( 

'is 
0 . A 	No 	24 1 Q/c, 

Ors, 
Ile 30 flU i n t 	• 

I 	
tof0ruard a 	ccpy or 
Sud by this Tribunal in tru 	abova 1flPormctjor. 	and 

Jt• 

Mantionod caw 
neces3ary- açtj0, 	Irony. 

• 

YOUrU 
• • 

SCT10j 	UFFIR(J_1I) / G 	- 
to 



--, 

- 	

- qS 

jni t, 11 	1iO 	it 	UPI 

. 
	

9anc, 	NOW 	)o)hi, 

k J\_ 1 (, 	/ ¶) 	i 	- 2 ?' 	6/ () 7, 	A_ 1 .1 1 	(1j 	in (. 	 FL. 	1 cj:i 

A.. I 7 2 11 	0 r.-.. 2 	'5/92. 

Now 	JO! hi 	ti 	Lo 	c1 tL1 	Jy 	r 	tLy 	1.1(4. 

'Hcn'bluMi. 	1;tico 	S.Y. 	Dhn, 	VicCitmfl(3) • 
.Horib1e 	Nc 1 . 	 rmbor(A) 

O11/92 	6 

A_172/9 	 2eL92. 

ho 	5ecrcty, . 
' 	 cI 	U.tnr 	Rôourco, - 

Shti 	Ohvr, 
'Now 	O) hi. 

2. 	Thu 	Chirc,, 	 r 

Centr1 	J.jLo r 	Cornrn1&io, 
So..i 	 P. 	K 	Pu: ..r 

NO_I 	Doihi.. Q 

3 • 	Th 	Lxtu_ivo 	Lr.inut , 
( 

C9nLr1 	-.tcr 	Coi1çr. 
• Y.. 	Pji 	uti 	Ool hi.  I o..- 	App) 	icnt 	.1. 

E r 	:i c- 	e an I 	In 	CIA. 

c'u q 	5r. 	ijh) 	- 

• 	. 	2fl_1(,S/Q 6 	in 	17719? 	vu: -. 

. 	.. 	r 	ii... 	i 1. 	 r.U..d. 
• 	S/c 	Si 	)\UcJ.1Z 	P..t.t.A, 

E1.0ct.cicjdn, 
ConIrj1 	5Ior 	Jivn. , 
Ccjnt.r1 	-.Iot 	Co.-n - 1r..;iun, 
Uc3!°,I 	(lIuc< 	1, 

• 	201 	F I (to 	, 	il • 	- 
Now 	(I uIhI, ni1 	r 	fl Al 

-, LII IC.1pL 	In 	U! 

.i171/C 

Shrj 	F - O5h 	Kumr 	nl 

s/o 	Sir I 	v ad r 	Sain 	5iinI, 	 - 
Wort- çh.irqp' 	:1Ji, 
unci,r 	EXCCULIt'O 	Ln  
Cr,rtL r .41 	SIit 	ut. 	Jivl nin, 

• 	 Lur 	Ii 	.1 	U .j Itt I 	Cc.m:n I 	.  
•J0, I 411 uk 	; , 	U1n 	:. 	. 

21 -1i 	Fluor 	Pur.rn, ' 1 
NIU 	()u1hi h 	:nDnionI 	in 	DA! 

• 	 . 	 . 	. .spp1ic.nt 	inO 

GAl.J(7 

'.13v1o; 	Shm..  
r 	e' 	n- .) 	'.., 	- 	.• 	-. 	• 	•. 	V_a- 	.1 

- e 	U 	.i 	,t..rj:113 	Oj vn. ' , 
e 	CLr.1 	ConvnI.&!ori, 

Uot .31eck 	No.1, 	Uinq 
2nzl 	Iloor, 	K. 	Puzzc, 

1' 	 Now 	OelhI, 
OS 

• ___-" 



- 	j.- 
lot 

$1 
• 

I 	S (.1 	 H) • SIitj, 	,fIlkk .a 	U 

S/o  

1; 	Shrl 	0911I 	SInjh, 	 r 
S/o 	Sh. 	Ohup 	Singh d  

. 	hri. 	0 1r1 	 . 
5/0 	Shrj 	Mi 8hri 	SIngh 

6. 	S)irj 	OiQndrt 
'Q.5h 	Tctu 

/. 	Sh, 	R1 
S/o 	Sh, 

Ajr 	I I • 	. 	 .•. 
3. 	Sb. 	Udfj 	Kurxr,' 

S/o 	Shrl 	Kurukul .oondt 	In 	R/ 
APolicznL3 	in 	DA. (SrI1 	No.2 	to 	5 ucrkin0 	I 	Cti- 	5tru Oiun1C 	Utpr 	ComIjon,flK 	Purm, 11 ULI •(J iii hi 	') 

..: 
•• 3 '  .• 

Cl_ 	(ry 	CliCu 	TI U) 	 .. do) Ivnr 	-1 	hy 	Hot 	hic 	flt • 	 Dhoin-I1y 	, 	Ilomnr (A) 

Tt0 	uvjj'i ice. Ii o.-  r 	e 	bon 	f &1 
Uy 	r Je :' .10 nj 	 a, 1,t'a 	Cc.•rr 	j.id 	 d 

on 	10 	02, 9 6 	in 	0 	A. 	!• 	223. 	8 E 4 1 	1 631, 	22 	C 	6 	2or • 	i; 
1992. 	The r0l1oujn 	direction3 uoro 	giv: 

(i) 	thu 	r95ond8nts 	h1) 	proro 	a 	scho 1or 	roetjon 	and 	reu1j r•3tc.n 	cr 	the Cuj 	Lihturerc 	oioyo 	b y 	lhen. 	This 
ou1dtalc 	InO 	2CCOuni 	tho 	r1ij3 P r thit. 	cn 	he 	creatori, 	takino 	inte .ccount 	te P.ict 	th.d. 	cvr 	if 

ocho0 	in com;)1oLo, 	rioj 	chumo 	ri 	) a inched 0voIy 	yuJr- • 	.n uf 	thu 	roçjui 	r 
O 	t 	Lhat 	Can(:I UJI(;J 	()r 	a 	1 oouJd bo made. 	Fur 

_ 	. 

	

r uuirj 	11on,  thoo, 	Llho 	hzve 	Ccm1] f11o! 	24ri 	iy urvica G 	CoflueCLvo ycara, 	i']d 	be 	Iven PrIority 	InC;OrdC3 	uith 	trlr1r 	ioth ul 	zrvjco. 

Ths0, 	uho 	qavb 	CCP 	17 	days of 	'ico hr.uidhe Qivun 	tnrn,-)o-ry 	11u5 	in 	QCCCIrcL. ncn 	uj t.h 	thi, 	in btruCt lor 	I 

	

utirJ 	by 	Lh do.r t'.-it. 	r•' 	oar 	cnre 	fzL orn 	litre 	to 	Limo, Atur . com - 1eton 	Lr Lhii 	roirud 	nrl 	f arv Ice, 	thuy, 	3hoJJJ 	h 
1. 

COflbIdri 	for • 	. 	 . 	rc'Ji.-i,tI.,n; 

z y  
t - ed' • 	 •. 

L 



• 	 T 

/ 

A L I 1w c/ tomio ay o o,pj cy ut' 	thou I 	t 
c:t1 ty o1hu i 	.ii 	 .fly ntllrb)oyuub 

	

!- Ilc u 1 (J It o r t, 	j : 	i 	in pi n I rt r on c 	to 
t...lo li 	u'1oi' 

 

(iv) 	 a 	 1 h 1 	u'rni 	hy tht 
o(onL. for r, c r tj L iny 0 r thits Trjbuna) 

within 	erjo.j or throu tnoLhu from thp 
cia to of CCmrnufli c. Liu.-  of thi i orci or by the 	• 

t. t.i on jr 1t_1' thu:ii. 

• 	 . 
Thu 	uii tju 	p1 I can Ls c] in that thourj h the  

Im2u n ud vzo or I o v ory a,uch 1 o1 And h 	n 	 L • 
cunaLdiarablia thought, i 	

ii 
ruLcj 0 

 of junior oO218 ulille rendorjnh 	bunjf,r 

p 	la 	jrjus 	It i5 their CnLLjon that d9 to 	 : 
1. •  t' flcic 1 	tr j n . I and CornDl 0 U on or works In hand 

* U/C ztrr 	 d1.frnt CICOrI'C from both Cuntr 	
S 

SorQ IJjvj,jn 	ufl ;j 	jurmnjt 	Ji,i rloti UI 	) IknJy 	• 

Lu Uci LtJr:I(31c: 	urplu 	fLur 3 1. 3. 1 1) 94 	It ho s Q so boon 
t 	rt•,' cf rr. 	 SI3j 

urtondr 	10 of axis-Ling post under U/C Ctt •  ajn. 
for dec1rin0 1 	post. or U/C U5tbjjhnnt The, ha'o 

3ttOd th t due to fjnncj1 conr aint5 anJ 	kick of 

chcmn, the aoplIc;nls uoro not uiti Ii er for 	ny, re.. 
qu .1 arl zi-A Lion or their servi&D3 .  

Thoro j 13  nothing in thoc dig - E!cLion3 which 

rorrp 	Iho roujeL: 	apolicat3 	to 	r 	u1rio 	caau1 	•uprbr 
In 	tbo 	absence of 	jny 	o5t. 	Theycn 	tku 	into 	aCccunt 
the 	1; test 	p0 si tion 	rord in 	th *D proj ec1 	h1ch r 
continuIn g 	and 	reach 	the 	COflC1U1On 	that no 	mo 	requr 

pu , '. 	cn 	be 	crjtazj, 	The 	secon1 	CCCLOn 	only 	r01t 
to 	im1 em (JrI ttj on 	of 	the 	d acj tsion 	of 	the 	D opt L. 	or 
Prir tonn1 	r ugrujng 	turnorrybt;dtuz beinq 	gi von 	to 
CSul 	L'orkc3r& who 	have 	uorkui 	ror 	171 	dy 5 . 
t cann 	be 	ccuj 	 pplic3nwj1l 	not 	im)emnnt 

on 	ordor. 	The 	Iructjn 	Nu.3 	I a baDOd 	on 	a wol1' 	J 

/T c  
- 	

. 

( 



3\ 
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Y _ 

: 

.::. 	t'i1L1 0'i princi1o 1  
ô 

Uo, U3 oror , 1010 th t no ui ror 	pr un L o 

iudgeunt hi boon bnuhL u ut In tho q v  

nr, suhi ch 	ro he eby dJr,je 	1t 	Luttct Lpi 

	

rcham. 	- nrpnr od In thB 	iqhU or, ti • ilh ')L ir ri 

- 	1 ba pre n Led r or  scrutiny to thi ,  Vr "ithin 

th 

 

t i Pu I t Ol tIno 

- - - 	Lot 	Copy pf-o riBr bB p1cui 	n 	jht 
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cgtiTflMJ AuHtiI011PTXV1 TRIflU1IAle 
CJUI)\U?'X)I1'H(it aUfAIATZ .5 •-.$ _.. - -. -* -..--.-----. .-.- 

Sri P.C.Sharnia &oxs 	Ap;]icant$. 

JLL2 
THE Fl O • BLJ rZ a .L • sAwor1YXNl M1ZR ( ?..L)MT) 

'or the Applicants PZ 4 13 iI( • arata,Hr. a. artua.. 
'or the Reapondenta,,Mr,s.z%1jr,C.G.Sl,". 

DATç 	 CRDER 
'4I t 

14.10.96 . 	ioarn.ed counsel. Mr.13.K.rarma for the applicants. 
Mr,1.X.Chau4harj,Learned Ad11.C,.c.S,C or the 

rpnt, 

iear6 Mr.arma Lor ad ssion.Prayer to allow 
the applicants to ,jo.tn tojether in this .incL 
applicticn is 	tcd iI terms o Eule4(5 )(a ).• 
of the Cct3. Adm.thistrative Tribuna( Procedure) 

• 	. 

 

aulos* 1987 * aa the conditions mentioned thereir4.. 
fff. 	r. 

are fuUilled. 
Perwe. the contoWas of the application awi th 

I 

	soughteThe application is amittcd .Zue 
./! notice on the re3ponder&ts by registere1 

List or writ..ten tatenent and further. Q4'6 
on  

heard sr.$harma on the interim reLto 

The respondents are directec not to teriuinat 
the service of the applicants without perni4en 
oE this Tribunal.. 

Hemo No s 	3 5OO 	 Dt. 	 .. 

Copy 4or information c-md necessary action 

1) The Secretary.Covt.of Zndiei,Ministry of srater iesoX'c$ 
harazn shakti £bawan,ew Delhi. 

) The 	 n,Central Water Cttrj5jon •K.uram,sVa MiawoA 
Now h1hi. 	S 	 S  

3) The Bkxocutiva Engincer,Middlc 73rahmaputra DiVisiOne 
S S Central. Water. C ision,Guwahatj.7 .Rajgarh Road, 	S 

) The Ixcutiv rgineer,Central Water Ccissjot4.0.t. 
tvit on, 	tdan. uati . 2].. 

• 	 8ri .eh.arrappUcent by hanth '. 	S  

) 	Mr.J.C1hari.Al.C.Q..',  

SLCTION 
S  

0 FXC() 

r. _• - 	 • 
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ftt I.  
Dist. 

VAKALATNAMA 
IN THE GAUHATI. H1(COUft-T 

(THE HIGH COURT OF ASSAM, NAGAL.N6, MEGHYA, MAN1PUR, TRIPURA, 
MIZORAM, A.NDUNACHRADESH) 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

............ ..d .... ,. ,......, .... .•. ...., 

c2A NO ..................... ......?.................. ....... OF 199 

Iz 
 i 	

Applicant/ApeH 

Pl*+ntiff1Petititrrrr 
VERSUS 

YJJCJ_. 	
Respondent 

DedntjOppositeParty 

Know all men by these presents that the above named 	
LAL 

do hereby nominate, constitute and appoint Sri .K. MA  

Advocate 

and such of the undermentioned Advocates as shall accept Vakalatnama to be my/our ttue and 

•  lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith 
and for that purpose to do all acts whatsoever in that connection including 'depositing or drawiiig 
money, filling in or taking out papers, deeds of composition, etc. for me/us and my/our 
behalf and I/We agree to ratify and confirm aIF acts so done by the said advocates as mine/ours 
to all intents and purposes. In case of non-payment of the stipulated fee in full, no Advocate 

will be bound to appear and act on my/our behalf. 

In witnesses whereof I/We hereunto set my/our hand this . 	 ....... 199 

• 	D. N. Chouhury 	 L. Talukdar 	 . . 	Satyajeet Sarm 

P. K. Goswami 	. 	P. 'K. Tiwari 	 . 	Rupjyoti Bardaoi 

P. C. Deka 	 M. K. Choudhury 	 9. S. Bhattacharyya 

J. M. Choudhury 	 B. M. Sarma 	 1éBishnu Mehta 

• 	
A>.I(. BhattacharYYa . 	Ashok Roy 	 ,"iddhartha Sarrna. 

\B. K. Sharma 	 Satyen Sarrna 

Sri ..........................................................................SeniorAdvocate, leads me / us in this case. 

ReceivedfrOifl the executant, 
satisfied and accepted. 

./dvocate 

/ 

Accepted 

; 
Advocate 

Accepted 

Advocate 

I 





Dist. 

S 

VAKALTNAMA 
7) 

IN THE GAUHATI HIGH COURT 
(THE HIGH COURT OF ASSAM, NAGALAND, MEGHALAYA, MANJPUR, TRIPURA, 

MIZORAM, AND ARUNACHAL PRADESH) 

'IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

IN THE COIJR1' OF.... us... ......no •... is. ... s.. i.. na,..s.... s.. •s. •..., AT THE 3IJ'\7JAITA'fI 

NO ........................................ .................... ...OF 199 

Applicant/Appellant 

Plaintiff/Petitioner 
VERSUS 

• 	 Respondent 

Defendant/Opposite Party 
S 

Know all men by these jresents that the above named_____________________________________ 

do hereby nominate, constitute and appoint Sri_____________________________________________ 

Advocate  
and such of the undermentioned Advocates as shall accept Vakalatnama to be my/our tine and 
lawful Advocates to appear and act for me/us in the matter noted above and in connection herewith 
and for that purpose to do all acts whatsoever in. that connection including depositing or draWing 
money, filling in or taking out papers, deeds, of composition, etc. for me/us and my/our 
behalf and I/We agree to ratify and confirm all acts so done by the said advocates as mine/ours 

to all intents and purposes. In case of non-payment of the stipulated fee in lull, no Advocate 

will be bound to appear and act on my/our behalf. 

In witnesses whóreof I/We hereunto set niy[our hand this ............ day of ......................... 199 

D. N. Choudury 	 L. Talukdar 	. 	 Satyajeet Sam, 

P. K. Goswami 	. 	P. K. Tiwar.i 	 Rupjyoti Barda!oi 

P. C. Deka 	 M. K. Choudhury 	 D. S. Bhattacharyya 
J. M. Choudhury 	 B. M. Sarma 	 Bishnu .Mehta 

/ 

K. 'Bhattach'aryya 	 Ashok Roy.  ' 	 Siddhartha Sarma. 
K. Sharma 	 Satyen Sarma 

Sri ... ................................................................ .......Senior Advocate, leads me I us in this case 

Received from the executant, 	•.' 	 , 	Accepted 	, 	 Accepted 

satisfied and accepted. 

Advocate 	, 	 ' Advocate 	. 	. , 	Advocate 
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IN THE  CENTRAL ADNINIsTPArIvE TPIPU1A 
GAUHATI BENCH AT GUHATI 

In the matter of - 
O.A. 	11o.252 of 	1996  

Sh, Dipak Dey and others \ 
\yk 	fl 

-- App1icaFt 

Vs 

Union of India and ors.-- 
RespOflc* 

Written statement on behalf  

P.'espondaflts 

The numble Respondents submit their 
written statements as follows:- 

Nor  

paro-1 	
That the averments made in paral are not admitted, 

as stated. It is respectfullY submitted that 	
the 

applicants/Petit oners, were engaged as Seasonal 

KhalaSiS for the limited period i.e. from 15th May 

to 31st October with certajfl terms and conditions. 

• Annexu-e-. The pëtitOnerS 

accepted theif offers with the terms and ronditiO 

ns exhibited in: the appointment orders. According-

ly they joined their duties as Seasonal KhalaSiS 

for the aforesaid period. Since therëis no vacant 

32 

	

	
post lying in the office of respondents No.3&4, 

therefore, their services can not be regularised. 

para-2 	Para 2 requiresnO reply. 

Para-3 	Contents of para 3 are not denied. 

para-41 2ontefltS of para 4.1 and 4.2 require no reply. 

•  and 4.2 However it is denied that the applicants are ho!- 

der of Group 'D post, as alleged. 

para-4.3 That the averments made in para 4.3 are not adrni-

tted as stated. It is submitted that the applica- 

• 	 nts/petitioflers were appointed each time for 	a 

limited period on1Y, witn certain terms and cond-

itions and after expiry of the period of appoiflt 

• 

	

	 ment orders, the petitioners cannot claim as a 

right for their regularisation of their services. 

The last offer of the petitioners for the 	
post 

ot Seasonal Khalasis issued by the respondent 

vide order No..4D/SIL,Seas0t1_96b0amP SHG/0248 

dated 28-05-96 & order No.MID/s1l/1/0hh/3h/95" 

Jol_I/96/1925-49 dated 25/05/96 as narrated abo-

ve at armnexure-I. Thus the engageiflent of the 

applicants stand expired on 31-10-96. Hence the 

claims of the appiicaflS,tt they are entitle 

to temporary status is absolutely baseless. It 

ontd. pa9e/2 

. . 



Lil 

k ara-4.4 

is stated that 1993 scheme is not applicable in the 

facts and circumstances of the present case. 

That the avermentS made in para 4.4 are not awnitted. 

It is stated that he petitoflers were given temporary 

offer of Seasonal KhalasiS, but not casual khalasiS, 

as alleged. It had also been rientioned in their appo-

iritment order that their Lservices can be terminated 

without assigning any reasons thereof. This temporary 

appointment will not carry any riqht for permanent 

employment. It is stated that the applicants have ne-

ver been appointed to Group 'D' 
pos t s ,Itis further 

submitted that 1993 scheme is not applicable in the 

facts and circumstances of the present case. 

I 

S 

S 

para-4.5 	That the avermentS made in para 4.5 are wrong and 

denied. It is respectfullY stated that the petition-

ers are not holding any post continUOUSlY frqm the 

year 1988 in the respondents department. The petiti-

oners were given temporary appointment each time 

for the limited period as is evident from the appoi-

ntment orders ar2ad9 submitted as per annexUre-I.It 

is also stated that the petitioners did not work be-

yond the prescribed period as Seasonal Khalasi. 

As such the petitioners cannot claim as a matter of 

their right for regularisatiOn of their servi es in 

the respondent department. It is also denied that 

during the intervening period, they were given casu- 

al employment, as alleged. 

Para-4.6 	That the avermentS rade in para 4.6 are wrong 
	and 

denied. It is stated that the petitioners were given 

temporary appointment as Seasonal Krialesis each time 

for a limited period. As such the petitioners cannot 

claim as a matter of their right for regularisatiofl 

of their services. It is also stated that the petit-

ioners did not work beyond the prescribed period as 

seasonal KhalaSiS. 

Para-4.7 That the avermentS made in para 4.7 are wrong 	
and 

denied. It is submitted that there is no scheme for-

mulated for retention and regularisatiOn of Seasonal 

KhalasiS. Their cases for regulariSation shall only 

be considered as and when vacancies in Workcharge 

Estt. arise. There is no post Of KhalaSi lying vaca-

nt in the respondent departmento. as stated above. It 
is respectfUllY submitted that the judgement of this 

Hofl'ble Tribunal, principal Bench, as referred, is 

not applicable in the facts and circumstances of the 

present case. It is further stated that 1993 scheme 

is not applicable. ont'd page/3. 
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Para-4.8 
. 	0 

Para-4 • 9 

. 

Para 4.8 requires no reply. 

That the averrflerlLs made in para 4.9 are wrong and 

denied0 It is submitted that no applicant has 

been transferred to Shillong who has been continuing 

as Group 'D' employee with temporary status with 

all benefits, as alleged. It is also stated that 

each time the offer of appointmeflt.ifl the respondent 

department given to the ptitioners by the competent 

authority from time to time and simultaneously acce-

pted by them. Thus the claim of the petitioners for 

regularisation in services on the post of KhaiaslS 

in the respondent department is absolutely false & 

baseless. The petitioners are eligible for regular-

isation only if a regular post of Worxcharged Khal-

asi available under the Meghna Circle and ' 'sucti their 

services cannot be regularised. Hence there is 	no 

question of regularisation of the petitioners. 	It 

is respectfully submitted that the judgemerit referred 

herein pertains to those whose have been working as 

Khalasis, Carpepters, 11istrie1OtOr Mechanics,Dri-

vers and Electricians on ad-hoc and not to the Sea- 

sonal Khalasls engaged in workcharged establishments 

who works for a limited period of a specific work & 

as such the said judgernent Is distinguishable. 

• 

Para-4.l(J That with reqards to statement made in para 4.10 of 

the application, the Respondents beg to state that 

as per nature of job the Seasonal Khaiasis are eng-

aged during monsoon period i.e. upto 31st october 

every year for the purpose of flood forecasting 4'hourly gau- 
/ 	observa- 

After •31st October there is absolutely no work of 

flood forecasting. All the applicants are well aw-

are of this fact that after '31t october they will 

be disengaged, they have accepted the job being 

tully aware of this fact. The allegation regarding 

alleged exploitation by the Respondents, therefore, 

is no correct. All the applicants are free to choose 

any other job suitable to them. 

Para-4.11 That with regards to statements made in paraaraphs 

4.11 of the applications, the Respondents beg to 

state that the judgernent referred in the paragraph 

was specifically meant for the employees who have 

been working as Khalas.is, Carpenters, Mistries, 

• 	i'lotor r4echanics, Drivers ard Electricians on adhoc 

Cont'd pae/4. 
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basis and not t the Seasonal KhalasiS engaged on 

workcharged establishment for a specific, purposes 

and for specific period. As such the said judgem-

ent is not applicable in the facts and circurnsta-

nces of the present case. 

para-4.12 Contents of para 4.12 are wrong and denied.It is 

denied that the respondents have actedillegaly.aS 

alleged. It is further denied that they have acted 

in direct confrontation with the Hon'ble Tribunals 

order, as alleged. It is stated that the responde-

nts have the highest regard for the majority, of 

the Hob'hle Tribunals. 

Para-4.13 Since there is no para 4.13 to 4.15 no repltna is 
to 4.15 	offered. 

Para-4.16 That with regard to statement made in para 4.16 to 
& 4.17 	4•7 of the application, the kespoixients beg to 

state that interim order passed by the Hon'ble 

Tribunal has already been modified., The responden-

ts further beg to state that the scheme for grant 

of temporary status and regularisation of services 

of Seasonal Khalasis has already been drafted by 

C.W.C. and Ministry of Water Resources. It is sta-

ted that at present the scheme is being circulated 

to the concerned Ministries and Departments for 

their comments/observation within a fixed time fr -

ame and immediately thereof the cabinet approval 

would be sought as per transaction of business z 

rules. The entire process of decision making is ii- 

icely to be completed in about four months time. 

• Para-5.1 Contents from para 5.1 to 5.8 are wrong and denied. 
to 5.8 	It is respectfully submitted that the petitioners 

employed as Seasonal Khalaais for a limited period 

with certains terms and conditions. It Is stated 
that the nature of work of. the said post is requir-

ed only for a particular season and shall be termi-

nated as and when the requirement 69 over as there 
is no vacant post of regular Khelasi. Moreover,the 

petitioners have already accepted the terms and 

conditions putforth in their appointment orders.As 	
of 

such the petitioners cannot be regularised. 

Cont'd page/5. 
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At  

It is further stated the petitioners have not been 

engaged against the regular nature of work,on 	the 

contrary, the petitioners were engaged again8t a 

temporary nature of work which 	A-11 be expired as 

and when the season in question iscornpleted. 	It 

is further gubmitted that no benefit bf the scheme 

of regularisation with temporary status have 	been1.  
extended to other similar situated employees. 	As 

stated above that there is no post of regular Kha- 

lasi in the Meghna Circle. So the question of regu 

]arisation of the services of the petitioners does 

not arise. Their cases for regulatisatiOfl 	shall 

only be considered as and when vacancy arises 	and 

as per the seniority list maintained in the Meghna 

ciràle. it is denied that the 1993 scheme is appl- 

icable to the applicants. It is further denied th- 

at the judgement, as cited, is applicable in 	
the 

facts & circumstances of the present case.The all- 

egations of vIolation of articles14 & 16 of 	the 

constitution of India are also denied. 

para-6 Para 6 requires no reply. 

Para-7 contents of para 7. are denied for want of knowledge. 

Para-8 In view of the facts and circumstances stated here- 

• 
inabove. the applicants are not entitled to of 	the 

relief sought for, and as such application is liab 

le to be dismissed. 

Para-9 Para 9 requires no reply. 

rra-1O Paras 10 to 12 require no reply. 
to 12 

Verification 
S 

I,N.C. Nanda, Assistant Engineer, 4eghna Investi-

gation Division, Motinagar, Shillong, C.W.C. and Respondent 

& 4 do hereby solemnly declare that the.staterfleflt made 

above are true and I sign this verification on this 

day of 	c\Qc \  1997. 

rfr'm !np. Division, 
en 

. 	../ 

0 


